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CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH : ALLAHABAD 

OPEN COURT 

CIVIL MISC. REVIEW APPLICATION N0.126 OF 2003 
IN 

ORIGINAL APPLICATION N0.1684 of 1994 

ALLAHABAD THIS THE 24™ DAY OF SEPTEMBER 2008 

BON'BLE MR. ASBO!t S. !CAR.AMADI, MEMBER-J 
BON'BLE MRS. MANJULIKA GAUTAM, MEMBER-A 

1. Narsingh Pal aged about 53 years, 
Son of Harpal Singh, Off ice Superintendent Grade 
I (Personnel Branch} Divisional Railway Manager's 
Office , North Eastern Rialway, Izzatnagar, 
Bareilly. 

2. Brij ~al Singh aged about 42 years, 
Son of Sri Dangal Singh, 
Office Superintendent Grade I (Personnel 
Branch} North Eastern Railway, 
Izzatnagar, Bareilly. 

• • • • • . Applicants/Reviewests 

By Advocate : Shri T.S. Pandey 

Versus 

1. Union of India through General Manager, 
North Eastern Railway, Gorakhpur. 

2. Divisional Railway Manager, 
North Eastern Railway, Izzatnagar, 
Bareilly. 

3. Senior Divisional Personnel Officer, 
North Eastern Railway, Izzatnagar , 
Bareilly . 

. . . . . . . . Respondents/Opposite parties 

By Advocate : 

ORDER 

BON'BLE MR. ASBOK S. KARA.MADI, MBMBER-J 

This review application is filed against the 

order dated 09 .10. 2002. The learned counsel for the 

applicant has taken through the pleadings and the 

grounds urged in the review application, and make his 

submission that the non consideration of the grounds 
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and the submissions made at the time of disposal of 

the OA has resulted in the material irregularity and 

submit for review of the order . 

2. We have heard learned counsel for the applicant, 

having regard to the fact that the grounds taken • in 

the review application are in the nature of grounds to 

be urged in the appeal , and also the scope of review 

is limited to review of the order where the error is 

apparent on the face of the record, as there is no 

error apparent on the face of the record in this case, 

hence we do not find any justification in accepting 

the contention of the applicant and accordingly this 

review application is dismissed. 

(Manjulik Gautam) 
Member-A 

/ns/ 

(Ashok S. Kararnadi ) 
Member-J 
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